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(ii) 

12. Maharashtra 

13. Manipur 

14. Meghalaya 

15. Mizoram 

16. Nagaland 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Tripura 

22. Tamil Nadu 

23. Uttar Pradesh 

24. West Bengal 
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An interest free advance equiva-
lent to the total annual commit-
ment on account of Pay/Pension 
revision. 

Rs.5000 crore per annum and 
Rs. 8000 crore by way of arrear. 

Rs. 74 crore per annum and 
RS.112 crore for arrear payment 
in the shape of matching finan-
cial assistance. 

Rs.95 crore per annum and 
Rs.155 crore for 1997-98 as 
grant-in-aid. 

50% of the additional monthly 
burden of Rs.5 to 6 crore may 
be borne by the Central Govern-
ment. 

Rs. 240 crores annually. 

Annual liability would be around 
Rs.700 crores for revision of Pay 
sacles of ·State Government's 
employees. Central Assistance 
for this may be provided. 

50% of the additional annual 
burden of Rs. 660 crore may be 
borne by the Central Govern-
ment, 

Rs. 1200 crore annually in the 
shape of grant-in-aid / interest 
free medium term loan/ways and 
means advance from RBI at 
'zero' rate interest. 

Rs. 100 crore as Central assist-
ance. 

Rs. 350 crore for the year 1997-
98 as special grant-in-aid. 

Additional resources of Rs. 2000 
crore annually. 

Special central assistance to the 
extent of extra expenditure. 

50% of the additional burden of 
Rs. 2500 crore annually as grant 
from the Central Government. 

{Translation1 

Revival of CCI 

3770. SHRI RAGHUVANSH PRASAD SINGH: 

CAPT. JAI NARAYAN PRASAD NISHAD : 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the revival scheme for the Cement 
Corporation of India has been under consideration of the 
Government for eight months after the recommendation of 
Board for Industrial and Financial Reconstruction (BIFR): 

(b) whether the Government propose to revive Ce-
ment Corporation of India (CCI): 

(c) if so, the reasons for the delay in this regard ; 

(d) the action being taken by the Goverment in re- I 
gard to those thousands of labourers who are on the verge of 
unemployment and starvation due to the passive attitude of ~ 
the Government towards the revival scheme: 

(e) whether the action is being taken in regard to 
selling out viable units instead of non-viable units which is 
against the recommendation of the B.I.F.R. : and 

(f) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (d) BIFR had circulated a Draft Revival Scheme 
(DRS) for the Cement Corporation of India (CCI) on 12 June 
1998. After considering the views of the various state holders 
the BIFR observed on 1 March,1999 that the DRS circulated 
earlier was no longer valid and that it would circulate a new 
DRS. Government will finalise its stand once the new DRS is 
circulated by BIFR. 

(e) and (f) No, Sir. Sale of any unit would be carried out 
only with the approval of BIFR. 

{English] 

Import of Silk 

3771. SHRI JAYSINHJI CHAUHAN: 

SHRI SHANTILAL PURSHOTTAMDAS PATEL: 

Will the Minister of TEXTILES be pleased to state: 

(a) the details of factors which prompted the Gov-
ernment to lift ban on import of silk/raw silk recently; 

(b) whether the Government are aware that the 
decision will hit the indigenous silk-weavers/cottage indus-
tries: and 

(c) if so, the justification of such a decision and the 
steps taken to protect the interests of domestic industry? 
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THE MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) : (a) Import of silk continues to be in the restricted list. 
For exporters the facility of importing silk under the Duty 
Exemption Scheme is available. In addition, to meet the 
demand for superior quality mUlberry raw silk, the Govern-
ment have decided to allow import of only Grade 2A and above 
mulberry raw silk under Special Import Licence (Sll) with the 
condition that the CIF (Cost, Insurance and Freight) value of 
the surrendered Sil shall be three times the value of the im-
ported goods. 

(b) Till date there has been no adverse impact. 

(c) Does not arise. 

Arnendment in Chit Funds Act, 1982 

3772. SHRI A. VENKATESH NAiK : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have received any pro-
posal from the Government of Karnataka regarding amend-
ment of Section 20 of the Chit Funds Act, 1982 as per the 
direction issued by Karnataka High Court in response to the 
writ petition No. 17110/84; 

(b) if so, the details thereof; 

(c) the date since when the proposal is lying pend-
ing with the Union Government; 

(d) the reasons for delay in taking the decision; and 

(e) the time by which the decision on the proposal is 
likely to be taken? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) As reported by Reserve Bank of India 
(RBI) the Hon'ble High Court of Karnataka in Writ Petition No. 
17110/84 had directed that the provision of Section 20 of the 
Chit Funds Act, 1982 may be amended so as to provide for 
release of interest on the securities given by the foreman. 
After examining the matter it was felt that it may not be neces-
sary to amend Section 20 of the Chit Funds Act, 1982 but 
only to amend the rules framed thereunder to comply with the 
directions of the Hon'ble Court. It was therefore, suggested to 
the State Government of Karnataka in the year 1990 to 
arrange to amend Rule 16 which deals with 'Procedure for 
release of security' by inserting a suitable sub-clause so as to 
enable the Registrar to release the security together with 
interest, if any, accrued thereon, and remaining unpaid. 

(c) to (e) The administration of the Act is governed 
through the Rules framed by the State Governments in con-
sultation with RBI. Therefore, necessary steps for amendment 
to the Rules need to be initiated by the State Governments. 
RBI have further reported that the Registrar of Cooperative 
Societies, Government of Karnataka has been releasing the 
security deposit to the foreman together with interest on the 
deposit in terms of the Hon'ble High Court's order. 

[Translation) 

Celebration of Golden Jubilee Year 
of Official Language 

3773. SHRI JAGDAMBI PRASAD YAOAV : Will the 
Minister of TEXTILES be pleased to state : 

(a) whether the Implementation Committee has been 
constituted to celebrate the golden jubilee of the Official 
language; and 

(b) if not, the time by which it is likely to be consti-
tuted alongwith the details of schemes for celebration in this 
regard? . 

THE MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) : (a) and (b) No, Sir. However, necessary directives 
have been issued to all the Offices/Undertakings/B~ards etc. 
under the administrative control of the Ministry, to organise 
various Hindi programmes to celebrate the Golden Jubilee 
Year of the Official language. These programmes includ&-
(1) organising Hindi Workshops to remove the hesitation of 
the Hindi knowing employees to work in Hindi; (2) emphasis-
ing on training in Hindi, Hindi Typewriting and Hindi Stenog-
raphy; (3) making the best use of all the trained ernplvyees; 
(4) organising Official language conferences; and (5) increas-
ing the use of Hindi on Computers etc. 

[English) 

Revival Strategy of Central CoaHields Limltel:! 

3774. SHRI M. RAJAIAH : Will the Minister of COAL 
be pleased to state: 

(a) whether the Central Coalfields Limited has 
prepared any revival strategy; and 

(b) if so the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) and (b) No revival strategy has 
so far been prepared by the Central Coalfields Limited (CCl). 
However, the Board of Directors 01 CCl in their mpqting 
held on 17.2.99 have considered following measures for 
imporving the financial posItion and coal production of- the 
company: 

(i) ConsoHdation of the capacity of the coking caal 
washeries of CCl for washing of 7 million tonnes of raw cok-
ing coal per year. 

(ii) Washing of non-coking coal through the 
washeries at Kargali, Gidi and Piparwar to achieve reduction 
of ash content of washed non-coking coal. 

(iii) Increasing production level substantially. 


